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Judgement

1. Heard learned counsel for the appellants and the learned counsel for the
State on the interlocutory application filed by the appellants for granting bail
during the pendency of this appeal.

2. The appellants are the husband and the brother-in-law of the deceased and
they have been convicted and sentenced for the offence under Sections 498-A,
302, 201 / 34 of the Indian Penal Code.

3. There is allegation against the husband, Rohan Mahto to have subjected the
deceased to cruelty and torture for the demand of dowry and to have done her
to death. The dead body was cremated without intimating the family members
of the deceased.

4. In the facts and circumstances of the case, we are not inclined to enlarge the
appellant No.1, Rohan Mahto, on bail. Accordingly, his prayer for bail is hereby,
rejected.

5. So far as the appellant No.2, Madhu Mahto, who is the brother-in- law of the
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deceased is concerned, we are inclined to enlarge him on bail. Accordingly, the
appellant No.2, Madhu Mahto, is directed to be released on bail, during the
pendency of this appeal, on furnishing bail bond of Rs. 10,000/- (ten thousand)
with two sureties of the like amount each, to the satisfaction of learned
Additional Sessions Judge-II, FT.C, Bermo at Tenughat, in connection with
Sessions Trial No.66 of 2009.

6. The aforesaid Interlocutory Application is allowed in part.
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